708 Private Members' [RATYA SABHA] Bills

[Shri Rajkumar Dhoot]

people to participate in water conservation movement and plantation of trees in a

big way and for matters connected therewith and incidental thereto.
The question was put and the motion was adopted.
SHRI RAJKUMAR DHOOT : Sir, 1 introduce the Bill.
The High Courts (Use of Official Languages) Bill, 2016

oft i amga: (VIS Jeled, § uEda Sl § b So e o erfarfzal
H TS BT YA 9T dedEad Y SHe e vl @ sudy we & fog
P Rded BT RAIUT $I9 B AgART &1 S

The question was put and the motion was adopted.
ft yis 95a: TEIed, §f e B gRTUd we g
The Constitution (Amendment) Bill, 2016 {(Amendment of Article 324)

SHRI SHANTARAM NAIK (Goa): Sir, I move for leave to introduce a Bill
further to amend the Constitution of India.

The guestion was put and the mofion was adopied.
SHRI SHANTARAM NAIK : Sir, I infroduce the Bill.
The National Waterways (Amendment) Bill, 2016

SHRI SHANTARAM NAIK (Goa): Sir, I move for leave to introduce a Bill to
amend the National Waterways Act, 2016,

The question was put and the motion was adopted.
SHRI SHANTARAM NAIK : Sir, I introduce the Bill.
The Constitution (Amendment) Bill, 2016 (Amendment of Article S1A)

SHRI SHANTARAM NAIK (Goa): Sir, I move for leave to introduce a Bill
further to amend the Constitution of India.

The guestion was put and the mofion was adopied.
SHRI SHANTARAM NAIK : Sir, I infroduce the Bill.

The Central Himalayan States Development Council Bill, 2016

3t gdlg T (SIRIES): FEISY, H YA Fal § 6 buig et 85 & s
3 aTel yelfia At & Agfoa @ agE e ey e aem] R @ aur
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BT qUT STh Bt B FRRE B & oy Sl Rera ueg faee aRvg
AW Th qRYT B R S q201 Todad AR ST AN fie fAwdi o1 Iuey
FH F foav wF s $1 R s #) ety 6 S

The question was put and the motion was adopted.
oft adia e weigy, # fRdgs ® i s g
The Voluntary Organisation (Regulation) Bill, 2016

#ft vl T (TEe): AR, § AW Feal § 5 wies dedl o
e 9Te $T qRAnfia w3 3 sEhT & S

The question was put and the motion was adopted.
ot wdflo zwer: wRlay, § Rggs o g sar g
The Abolition of Capital Punishment Bill, 2016

#ft wdlg Twer (TRTES): AElEd, § o S3al § 6 WRA § JoEve & 9oared
T & forg o ffgs ) w2 w1 o srgafy & S

The question was put and the motion was adopted.
oft wela e wEIRY, # gTe B RIafia g

MR. DEPUTY CHAIRMAN: Now, ‘The Children with Specific Learning
Disabilitics (Identification and Support in Education) Bill, 2016, Shrimati Vandana
Chavan, not present. The All-India Institute of Medical Sciences (Amendment) Bill,
2016. Dr. Kanwar Deep Singh, not present.

The Indian Penal Code {(Amendment) Bill, 2016

SHRI HUSAIN DALWAI (Maharashtra): Sir, I move for leave to introduce a
Bill further to amend the Indian Penal Code Bill, 1860.

The gquestion was put and the motion was adopted.
SHRI HUSAIN DALWATI: Sir, I introduce the Bill.
The Code of Criminal Procedure (Amendment) Bill, 2016

SHRI HUSAIN DALWAI (MAHARASHTRA): Sir, I move for leave to introduce
a Bill further to amend the Code of Criminal Procedure, 1973.

The question was put and the motion was adopted.

SHRI HUSAIN DALWAI : Sir, I introduce the Bill



